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THE VICE CHAIRMAN <DR. 
NAGEN SAIKIA): No, he need not 
reply to the question. 

MOTION OF THANKS ON    PRESI-
DENT'S  ADDRESS 
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That an Address be presented to the 
President In the following terms: 

"That the Members of the Rajya 
Sabha assembled in this Session are 
deeply grateful to the President for the 
Address which he has been pleased to 
deliver to both Houses of Parliament 
assembled together on tha21st 
February, 1991." 

 

SHRI  T.  A.   MOHAMMED  SAQHY 
(Tamil Nadu):    That    is not true.    We 
have all objections for this. 
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THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Let him have his say. I 
request the Members to, take thein seats . Let 
him have his own. say.   (Interruptions). 

 
SHRI R. GANESH alias MISA R. 

GANESAN (Tamil Nadu): The then 
Governor, Shri Barnala, refused to give any  
report In spite of your compulsions he stood 
like a rock. Without any report from him you 
dismissed the DMK Government, (Inter-
ruptions). 

SHRI    PASUMPON    THA.    KIRUT- 
TINAN (Tamil Nadu): You cannot make 
allegations without any proof. He is making 
false allegations against our leader, without 
any. proof, . . . 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): You will have an 
opportunity. When your turn comes you can 
make your  points. 

SHRI GANESAN alias MISA' R. 
GANESAN; He should not make any such  
allegations. 

SHRI T. A.   MOHAMMED    SAQHY: 
The law and order situation in Tamil Nadu 
was never bad. It was very good. 

MISS SAROJ KHAPARDE (Maha-
rashtra); What is this? Every time they are 
getting up and disturbing the  House.   
(Interruptions). 

SHRI V. NARAYANASAMY (Pon-
dicherry): You can meet the allegations when 
your turn comes. You can make your points. 
Your Karunanidhi said that.   ;... 
(Interruptions).... 

SHRl R. GANESAN alias MISA R. 
GANESAN: You need not tell us. 

SHRI M. PALANIYANDi (Tamil Nadu): 
Tamil Nadu is not his own property.  We are  
also Tamilians. 

SHRI PASUMPON THA. KIRUT- 
TINAN: We won't allow him to raise 
it  like   that ..............(Interrupptions).... 

SHRI T. A. MOHAMMED SAQHY: 
You are the custodian ..................(Interrup 
tions) . 

THE VICE-CHAIRMAN        (DR. 
NAGEN  SAIKIA)-.   Nothing  will     go 
on     record.(Interruptions).... 
This is not the way.' ..'.. (Interruptions) ....  
Nothing is going on record. 

__ OtpiternuvtiOns)....    Members,   I 
request you not to make any personal 
comments against other Members. Mr. Patil, 
please go on. 

 

SHRI T. A.   MOHAMMED   SAQHY:
That is not correct. There is no proof for this. 
You cannot go on telling like this. It is not 
true (Interruptions)- 
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THE        VICE-CHAIRMAN (DR. 
NAGEN SAIKIA); Mr. Mohinder Singh 
Lather will make a speech seconding' the  
motion. 

 

"You are meeting at a time of great stress 
and challenge. The, unity and .integrity of, 
the country are under severe threat. 
Communal and fissiparous elements pose a 
menace to the nation. The economic 
situation is a difficult one. Inflation and an 
adverse balance of payments position,, 
aggravated by the Gulf crisis, are .matters 
of-grave concern." 

  

SHRI T. A. MOHAMMED SAQHY; The 
Tamil Nadu Government was toppled. That 
is why we boycotted. 

 

"We  must    set"   aside     internal 
differences,  and   petty     squabbles, all 
that is narrow  selfish and divisive  and rise  
as. one people in the-interest of our nation." 

 

 

 



241 Motion of Thanks [ 26 FEB. 1991 ] on President's Address     242 
 

SHRIMATI   JAYANTHI   NATARA-JAN   
(Tamil  Nadu):   Sir,     what     is this? 

THE     . . VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Please take your seats. 
Let him complete his speech. (Interruption). 
Ram Awadheshji, please take your seat. 

 

 

SHRI T. A. MOHAMMED SAQHY; 
Are you against the Mandal Commis 
sion?  (Interruption). ....................

SHRI' S- VIDUTHALAI, VIRUMRI 
(Tamil Nadu); Are you opposing the Mandal 
Commission? 
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SHRI S. VIDUTHALAI VIRUMBl": It is 

because of the wrong policies of the 
Government. 

 

 
SHRI S. VIDUTHALAI VIRUMBI" States 

are treated as colonies. That is why this 
problem. 

 
THE      VICE-CHAIRMAN (DR. 

NAGEN SAIKIA); Ram A,wadheshji, you 
need not interrupt him. You,don't have the 
right to reply 

 
SHRI S. VIDUTHALAI VIRUMBI: The 

Centre should learn how to 'treat the States, 
how to respect the States. If the Centre fails to 
respect the States, ultimately the Centre will 
have to pay the price. Even the British had 
not treated the ' States like that. Delhi durbar 
is worse than the British  people.   
(Interruptions) .    .   . 
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It has been referred to a Joint Committee 
consisting of 30 Members and I was 
appointed as the Chairman of this Committee. 
What happened in this Committee. What 
happened. in saw that it was a very serious 
and important matter. 
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THE VICE-CHAIRMAN (DR. 

NAGEN SAIKIA); Now, there are 239 
amendments. Most of the amendments, 
notices for which were received, have already 
been circulated. Some of the notices for 
amendments were received late and will be 
circulated to  the Members  tonight. 

Now,  Members have to move their 
amendments—only     to move, not to , 
speak. 

SHRI SIKANDER BAKTH (Madhya 
Pradesh);   I move: 

15. That at the end of the Motion, the 
following be added, namtly;— 

"but regret that the Address fails to 
mention about Government's any 
specific plan to boost Indian economy 
by making Indian goods competitive in 
international market 

16. That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention about the firm steps 
Government propose to take to improve 
the performance of public sector 
undertakings." 

17. That at the  end of the Motion, 
the following  be added, namely:— 

"but regret that the Address fails to 
mention about the failure of 
'Government to alleviate the sufferings 
of farmers as a result of diesel shorage in 
the rural sector." 

18. That at the end of the Motion, 
the following be added, namely:—< 

"but regret that the Address fails to 
mention about Government's failure to 
expedite quick disposal of court cases 
and reduce litigation in different High 
Courts   and  the  Supreme Court." 

19.  That   at  the  end  of  the  Motion, the 
following  be added, namely:— 

"but regret that the Address fails to 
mention about the failure of Government 
to extend comprehensive crop insurance 
scheme to more crops as demanded by 
farmers   in   different   States." 

20. That  at the end of the Motion, the 
following be  added, namely:— 

"but regret that the Address fails to 
mention about Government's apathy to 
the recent demolition of temples in 
Kashmir and the plight of Kashsmiri 
migrants.'' 

21.  That  at the  end of     the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention about Government's failure to 
permit construction of Ram 
Janambhoomi Temple at Ayodhya." 
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22. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention about the failure of Government 
to check the rising unemployment in the 
country because of less provision of job 
opportunities per year than the annual 
requirement." 

23. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
contain any reference to the time-bound 
firm steps to be taken by Government to 
curb unabated terrorist violence in 
Kashmir, Punjab, Assam and other parts of 
the country." 

24. That at  the     end  of the  Motion, 
the following be added, namely:— 

"but regret that the Address fails to give 
any firm assurance by Gov-vernment to 
incorporate in law and enforce electoral 
reforms before the next general elections to 
curb the menace of money and muscle 
power elections." 

25. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention about the first steps Government 
propose to take to restore freedom of press 
which is threatened by militants in 
different parts of the country." 

26. That at the end of the Motion, the 
following  be  added,  namely:— 

"but regret that the Address fails to 
mention about failure of Government to 
indicate any time-bound programme for 
universal primary education." 

27. That at the end   of the Motion, the 
following be  added,  namely:— 

"but regret that the Address fails to 
mention about the failure of Government to 
take steps towards implementation of the 
Directive Principles regarding protection of 
Cow and its progeny." 

28. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention the specific and concrete steps 
which Government propose to take to 
curb generation and circulation of 
black money."  

' SHRI MURASOLI     MARAN    (Tamil . 
Nadu):   I  move 

41. That at the end     of the Motion, 
the following be  added, namely:— 

"but regret that while the Address 
mentions that policing in sensitive coastal 
areas left much to be desired and offers of 
assistance from the Centre were not availed 
of by the State Government of Tamil 
Nadu, it conveniently forgets to mention 
that the Centre had turned down the re-
quest of the State Government for pro-
viding at least four battalions of the Border 
Security Force for the said purpose." 

SHRI V. GOPALSAMY (Tamil Nadu) I 
move: 

42. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
contain any assurance that the Centre will 
not misuse powers under Article 356 of the 
Constitution to dismiss any State 
Government not to its liking." 

43. That at the end of the Motion, i (he 
following be  added,  namely:— 

"But regret that the Address does not 
mention about the fact that thee Central 
Government has utilised Article 356 of the 
Constitution to' Install administration of its 
own choice as opposed to the choice of the 
people." 

44. That at  the  end     of  the Motion, the 
following be  added,  namely:— 

        "but regret that the Address fails to 
    mention  that  the  Sri   Lankan  Govern- 
    ment has a concerted plan to decimate 

the ethnic Tamil race in Sri Lanka." 
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45. That at the end of the Motion the 
following be added, namely:— 

"but regret that the Address fails to 
mention about any progress made by the 
present Government in the investigation of 
Bofors Scandal." 

46. That at the     end of the Motion, 
the following be added, namely:— 

"but regret that the Address does not 
contain any assurance that the telephone 
tapping will be stopped forthwith." 

47. That at the end of the Motion, the 
following  be   added,   namely:— 

"but regret that the Address, while 
expressing platitudes on inflation, un-
employment and agriculture, does not 
indicate any positive steps in this regard." 

48. That at the end of the     Motion, 
the following be added, namely:— 

"but regret that the Address does not 
mention about any steps to curb the 
activities of communal and chauv-nistic 
forces which are posing a threat to  
secularism." 
49. That   at  the   end   of   the  Motion, 

the following be  added, namely:— 
"but regret that the Address does not 

mention about the specific steps proposed 
to be taken by Government to solve the 
Punjab and Kashmir problems." 
50. That at the end of the Motion, the 
following be added, namely:-— 

"but regret that the Address does not 
indicate in clear terms the arbitrary manner 
in which the democratically elected 
Government of Tamil Nadu was dismissed 
and President's Rule imposed there in 
violation of all rules of democratic cannons 
and federal spirit as enshrined in the 
Constitution." 

51. That at the end of     the Motion, 
the following be  added namely:— 

"but regret that the Address fails to 
assure that    the Government will not 
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misuse the provisions of Article 356 of the 
constitution as is being done in the last 
several years in our country." 

52. That at the end of the Motion, the 
following  be  added,  namely:— 

"but regret that the Address does not 
mention that in the process of dis-misisng 
a demomratically elected Government in 
Tamil Nadu, various constitutional 
institutions such as offices of the President 
and Governor have been 
denigrated  and  devalued." 

a 
53. That at the end of the Motion, the 

following be added, namely:— 
"but regret that the Address deliberately 

fails to mention the fact that the Governor 
of Tamil Nadu was arbitrarily transferred 
and the Governor of Bihar was summarily 
dismissed because they did not conduct 
themselves at the bidding of the Centre." 

54. That at the     end of the Motion, 
the following be added, namely:— 

"but regret that the Address does not 
mention about the steps the Government 
propose to take against rising cost    of    
essential commodities." 

55. That at the end     of the Motion, 
the  following  be  added,  namely:— 

"but regret that the Address does not 
mention about any specific timeframe for 
arriving at a solution of the Ram 
Janambhoomi-Babri Masjid dispute." 

56. That    at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address does not 
indicate about any awareness on the part of 
the Government that the present Sri 
Lankan Government threatens all Tamils 
inhabitated in Jaffna, to evacuate." 

57. That at the end of the Motion, the 
following  be  added,  namely:— 

"but  regret  that  the   Address  does not 
mention  about     the Sri     Lankan 
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Armed Forces, barbaric attacks on in 
nocent civilian Tamil population of 
Jaffna, bombardment on their localities, 
temples  and  churches." 

58. That at the end of the Moton, the 
following be added, namely:— 

"but regret that the Address does not 
reveal the truth behind permitting 
refuelling facilities to U.S. Air Force 
transport planes at several airports in India 
completey deviating from our accepted  
policy  of  non-alignment." 
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SHRI A.   G.  KULKARNI  (Maharashtra); 

I move: 

140. That  at the  end of the motion, 
the following  be  added, namely:— 

"but regret that the Address does not 
contain any assurance to build India into a 
stable and economically strong nation by 
pursuing the policies of value-based 
politics of Gandhiji and Nehru." 

MISS SAROJ  KHAPARDE:  I move: 

141. That   at the   end  of the   Motion, 
the   following  be added   namely:— 

"but regret that the Address does not 
make any reference to the fulfilment of the 
commitment made by the former Minister 
of Tourism to the effect that the Central 
Government would share 50 per cent of the 
cost of the Construction of All-weather 
Jetty at Elephanta." 

142. That   at the   end  of the  Motion, 
the following be  added,   namely:— 

"but regret that the Address fails to 
mention Govt.'s policy to go in for brackish 
water fisheries in a big way in its seven 
coastal states, including Maharashtra, in 
view of the fact that 

India has lost the first position in the 
international  prawn   export   market." 

143. That  at  the   end of the  Motion, 
the following be added, namely;— 

"but regret that the Address fails to 
mention about the concrete 3teps taken by 
Government to settle the long-pend* ing 
MAHARASHTRA-KARNATAKA 
BORDER  DISPUTE. 

144. That   at  the  end of  the  Motion, 
the  following be added, namely:— 

"but regret that the Address while 
mentioning about the militants activities in 
certain parts of the country, does not 
specify any appropriate device for tackling 
the situation." 

145. That at the end of the Motion, 
the following be added  namely:— 

"but regret that the Address fails to 
specify any policy for eradication of 
poverty and unearthing of black money in 
the  country." 

146. That at the end of the  Motion, 
the following be added'  namely:— 

"but regret that the Address does not 
mention about so many vacancies of 
Judges in the Supreme Court and various 
High Courts lying unfilled and the urgent 
need of appointing Judges against  those  
vacancies." 

147. That   at the  end of the Motion, 
the following be  added,  namely:— 

"but regret that the Address fails to 
mention about any specific policy for the 
Welfare of Child and bonded labour." 

148. That at the end of the Motion, 
the following be added, namely:— 

"but regret  that the     Address  does not 
indicate any resolve on the part of the  
Government to   ameliorate  the lot    of 
women folk in the country." 

149. That  at  the end   of the   Motion, 
the  following be added, namely:— 

"but regret that the Address does not 
mention the steps proposed to ba 
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taken to ensure that a female foetus is not 
destroyed by any, clinical or other  means.'' 

150. That at  the end  of the  Motion, 
the following  be added,  namely:— 

"but regret that the Address does not 
mention any specific policy of the 
Government to solve the unemploy-ment  
problems in the country." 

151. That  at   the  end   of  the Motion, 
the following  be added,  namely:— 

"but regret that the Address while 
making a reference to inflation, does not 
indicate any positive steps to be taken by 
the Government in this regard." 

152. That   at the   end of  ike  Motion, 
the following  be added, namely:— 

"but regret that the Address fails to 
mention about any positive steps to curb 
the activities of communal and chauvinistic 
forces which are posing a threat to 
secularism." 
153. That   at the end  of  the Motion, 

the following be added  namely:— 
"but regret that the Address fails to 

mention about any Insurance Scheme for 
Journalists who have been threatened by 
militants in different parts of the country." 
154. That   at the   end  of the  Motion, 

the following be added namely:— 
"but regret that the Address fails to 

mention about the stand of Government on 
the demand by farmers in different States 
for the extension of comprehensive crop 
insurance scheme to more crops." 

155. That    at   the   end   the   Motion, 
the following  be  added,  namely:— 

"but regret that the Address fails to 
mention about the sharp decline in the 
number of foreign tourists into the country 
and the steps proposed to be taken by 
Government in this regard," 

SHR I      SUKOMAL       SEN       (West 
Bengal):   I   move 

156. That  at the   end  of  the  Motion, 
the following be added'  namely:— 

"but regret that the Address does not 
mention about the failure of Government to 
uphold the policy of Non-alignment and 
peace in resolving the Gulf crisis and 
abandoning the role of neutrality by 
allowing US. Air Force  planes to refuel  in  
India." 

157. That   at the end of  the   Motion, 
the  following  be  added,  namely:— 

"but regret that the Address does not 
mention about the failure of Government to 
play an effective role as the leader of NAM 
to bring about a peaceful settlement of the 
Gulf crisis." 

158. That   at  the   end   of  the   Motion, 
the  following be added,  namely:— 

"but regret that the Address does not 
mention about the urgent need to include 
the  Right to Work' as a Fundamental  
Right in the Constitution." 

159. That   at the   end of  the  Motion, 
the following be added, namely:— 

"but regret that the Address does not 
mention about the need to include 'Right to 
Education' as a Fundamental   Right   in   
the   Constitution." 

160 That  at   the   end of   the   Motion, 
the  following be  added, namely:— 

"but regret that the Address does not 
mention about the grave consequences of 
Government's seeking loans from IMF 
with its dangerous condi-tionality that 
would damags national interests'' 

161. That   at the   end  of the   Motion, the 
following  be  added,  namely:— 

"but regret that the Address does not 
mention about the efforts Govern-ment 
purpose to make to enact laws to ensure 
workers' participation in management". 
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162. That  at the  end of the     Motion, 
the following  be added,  namely:— 

"but regret that the Address does not 
reiterate the commitment to ensure social 
justice, equality upliftment of Backward 
Classes and removal of impediment in the 
way of the proper implementation of the 
Mandal Commission's   recommendations". 

163. That   at   the  end  of the  Motion, 
the  following be  added,  namely:— 

"but regret that the Address does not 
mention the measures Government purpose 
to take to constitute the National Women's 
Commission with adequate   powers   
vested   in   it". 

164. That   at the   end  of the  Motion, 
the  following be  added,  namely:— 

"but regret that the Address does not 
mention about the need to effectively curb 
the atrocities on and killing of the Harijans, 
SCs, STs and down-trodden   people   in  
the   country". 

165. That  at the  end of the  Motion, 
the following be added  namely: 

"but regret that the Address does not 
mention about the need to reform the 
judicial system in the country." 

166. That   at  the  end  of  the  Motion, 
the  following be  added, namely:— 

"but regret that the Address does 
not mention about the need to imme 
diately enact laws for Electrocal re 
forms".  

167. That   at  the  end  of the  Motion, 
the following be added'  namely:— 

"but     regret  that  the Address  does not  
mention  about the need to  check ' abnormal  
rise  in     prices   of  essential commodities   
including  edible  oils". 

163. That  at  the  end  of  the  Motion, the  
following  be  added, namely:— 

"but regret that the Address does not 
mention about the need of giving power to 
the States to levy Consignment Tax to 
assist them in overcoming the financial 
crisis". 

169. That   at  the   end of  the  Motion, 
the following be  added,  namely:— 

"but regret that the Address does not 
mention about the growing industrial 
sickness and closures, rendering thousands 
of workers unemployed". 

170. That   at  the end  of  the Motion, 
the  following be added, namely:— 

"but regret that the Address does not 
mention about the proper rehabilitation  of  
Kashmiri  refugees". 

171. That    at  the end of the Motion, 
the  following be  added,   namely:— 

"but regret that the Address does not 
mention about the need to fulfil the long-
standing demands for including Nepali, 
Manipuri languages in the Eighth  
Schedule   of   the  Constitution". 

172. That  at  the   end  of  the Motion, 
the following  be added,  namely:— 

"but regret that the Address does not 
mention about the need to implement the 
National Transport Policy Committee's 
recommendation regarding; gradual 
phasing out of freight equalisation scheme 
which has not served the objective of 
regional development but has instead led to 
non-optimal location  of industries". 

173. That  at  the   end  of  the  Motion, 
the   following   be added,  namely:— 

"but regret that the Address does not 
mention about the tendency of Government 
to privatise Public sector enterprises". 

174. That at  the  end of the  Motion, 
the following  be added,  namely:—    

"but regret that the Address does not 
mention about the implementation of the 
Prasar Bharati Act (Broadcasting 
Corporation of India) regarding autonomy 
to   AIR   and   Doordarshan". 

175. That  at  the  end of the  Motion, 
the following be added\ namely:— 

but regret that the Address does not   
mention   about  the   reasons   why 
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fullfledged Railway and General Budgets 
cannot be presented in the current 
Session". 

 
199. That  at the  end of the Motion, 

the  following be  added, namely:— 
"but regret that the Address does not 

condemn supression of democracy in  our   
neighbouring  country,  Burma". 

200. That  at  the  end  of  the  Motion, 
the following  be  added,  namely:— 

"but regret that the Address does not 
condemn the imposition of military 
dictatorship over democrat!; set up in   
Surinam." 

201. That  at the end of the Motion, 
the following be  added, namely: 

"but regret that the Address does not 
express its concern over non-utilisation of 
India's established irrigation potential over 
74.28 lakh hectares of land." 

202. That   at  the   end of the Motion, 
the following  be added,  namely:— 

"but regret that the Address does not 
mention about the failure of Government to 
comply with the recommendations 
contained in the report of the 
Commissioner of Scheduled Castes and 
Scheduled Tribes recently submitted to the 
Government." 

203. That at   the end  of  the  Motion, 
the  following be added, namely:— 

"but regret that the Address does not 
suggest any alternative in respect of non-
availability of Cooking-fuel to the  rural   
and  urban  poor." 

204. That    the    end   of   the    Motion, 
the   following be added,  namely:—  but 
regret that the Address does not express any 
concern over the misappropriation of crores 
of rupees allocated  for. the  Jawahar  Rojgar 
Yojna. 

205. That   at   the  end  of  the   Motion, 
the  following be added,  namely: 

"but regret that the Address does not 
mention about the measures to be taken by 
Government to reduce the disparities in the 
incomes of rural and urban people." 

SHRI S.   S.   AHLUWALIA      (Bihar): I 
move: 

206. That   at   the  end  of the  Motion, 
the following be added, namely;— 

"but regret that the Address fails to 
condemn in strongest terms the USA and 
allied forces for going beyond the terms of 
UN resolution on Kuwait by bombing 
civilian areas in Iraq during the Gulf War 
resulting in large scale pelling of innocent 
men, women and children." 

207. That   at  the  end  of the Motion, 
the following  be added, namely:— 

"but regret that the Address fails to 
define the humanitarian aspects involved in 
the refuelling facilities extended to the war 
planes of USA in the country during the 
Gulf War thereby causing great set back to 
the established non  aligned   foreign   
policy.'' 

208. That   at the   end  at  the  Motion, 
the following be added, namely:— ,    

"but regret that the Address fails to state 
the causes the country remaining a mute 
spectator before and after the 
commencement  of   Gulf   War." 

209. That   at  the end  of the  Motion, 
the following  be  added,  namely:—       

"but regret that the Address fails to state 
about Government's utter failure in 
containing the unprecedented rise in prices 
of almost all the essential commodities in 
the wake of the Gulf War." 

210. That   at the  end of  the Motion, 
the  following be added, namely:— 

"but regret that the Address does not 
mention about Government's failure to take 
stern action against the 
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hoarders and profiteers who have virtually 
been looting common men since  the  Gulf   
War   commenced.' 
211. That  at the   end  of  the  Motion, 

the  following he  added,  namely:— 
"but regret that the Address does not 

contain Governments firm commitment to 
attain self-sufficiency in the production of 
petroleum products within the   country." 

212. That  at  the  end of the Motion, 
the   following  be   added,   namely:— 

"but regret that the Address does not 
define the various norms and steps to be 
adopted by Government, particularly by the 
Ministers and departments in achieving 
economy by saving petrol and diesel by 
Government  vehicles." 

213. That at the end of the Motion, the 
following  be  added,   namely:— 

"but regret    that    the Address does 
v not    contain    an    assurance    to 

amend the constitution for granting 
constitutional status to the Minorities 
Commission and to make its 
recommendations binding on the   
Government." 

214. That at the end of the Motion, the 
following  be  added,   namely:— 

"but regret that the Address does not 
mention about Government's intention 
to open shelter homes with all 
amenities for the  old persons, 
particularly those neglected by their 
families and children, in every district 
and to provide them with financial 
assistance for their sustenance." 

215. That at the end of the Motion, the 
following  be  added,  namely;— 

"but regret that the Address does not 
mention about Government's desire to 
give monthly financial assistance to 
millions of widows in the country who 
are leading a miserable life." 

216. That at the end of the Motion, the 
following   be   added,  namely:— 

"but regret that the Address does not 
contain Government's    firm      com- 

mitment to stop the evil practice of 
child marriages in the country and its 
desire to raise the age of puberty of 
girls from the present twelve years to 
twenty one years by Suitably 
amending the Indian Penal Code." 

217. That at the end of the Motion, the 
following  be  added,  namely:— 

"but regret that the Address fails to state 
that despite various laws to contain 
drug and psychotropic substances' used 
in the country the drug menace is 
affecting the precious lives of our 
youth and that the Government has a 
desire to fight this menace on a war-
footing and making the District 
Superintendents of Police responsible 
for drug peddal-ing in their respective 
areas." 

218. That at the end of the Motion, the 
following  be   added,   namely:— 

"but regret that the Address does not 
mention about the exploitation of child 
labour in carpet manufacturing 
industry, bangle making units, beedi 
industry, hotels and restraunts, mootr 
garages and various shops and 
establishrhents as well as in most of 
the houses of elites in the society, and 
Government's resolve to break the 
shackles of the child labour in the 
country and give these unfortunate 
ones proper education and other 
facilities to become good citizens." 

219. That at the end of the Motion, the 
following  be  added,   namely:— 

"but regret that the Address fails to 
condemn the child rape cases in the 
country and affirm Government's 
resolve to amend the Indian Penal 
Code for providing death sentence for 
child rapists in the country." 

220. That at the end of the Motion,, the 
following  be   added,   namely;— 

"but regret that the Address fails to 
mention about Government's total 
failure in tackling water and air 
pollution in the country, particularly in 
the national capital where the air 
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has become poisonous due to exces-
sive air pollution caused by erring 
vehicles despite vast powers given to 
the Government by the Motor 
Vehicles Act to check the same." 

221. That at the end of the Motion, the 
following  be  added,  namely;— 

"but regret that the Address fails to 
assure the nation to put a ban on 
the use of religious sentiments in 
election campaigns." 

222. That at the end of the Motion, the 
following  be   added,  namely;— 

"but regret that the Address fails to 
assure the nation that communalism 
will be wiped out from the country and 
Government will put a blanket ban on 
communal organisations and debar 
candidates belonging to political 
parties pursuing communal lines from 
contesting elections to Parliamnet, 
State Legislatures and local self-
government bodies." 

223. That at the end of the Motion, the 
following  be  added,  namely;— 

"but regret that the Address does not 
mention about Government's intention 
to provide compulsory vocational 
education in the country and open at 
least one vocational study centre in 
each District." 

224. That at the end of the Motion, the 
following   be  added,  namely;— 

"but regret that the   Address fails to 
censure some of the political parties 
and their top    leaders for      their 
attempts  to  divide  the  nation,  on 

the communal and caste lines.  
225. That at the end of the Motion, the 

following  be   added,  namely;— 
"but regret that the Address fails to 

assure the farmers of the country that 
their crops would be insured against 
all the natural calamities by 
Government at its expenses." 

226. That at the end of the Motion, the 
following   be   added,   namely;— 

"but regret that the Address does not 
mention about Governments desire to 
write-off the loans of all the marginal 
farmers and rural artisans in the 
country." 

227. That at the end of the motion, the 
following  be   added,   namely;— 

"but regret that the Addles.? fails to   give 
an assurance that in future far- mers 
would continue to get agricul- tural 
loans without  any hindrance from the  
Banks." 

228. That at the end of the Motion, the 
following   be   added,  namely;— 

"but regret that the Address does not 
mention about Government's inten-
tion to insure the livestock of farmers 
at the cost of exchequer." 

229. That at the end of the Motion, the 
following  be   added,  namely;— 

"but regret that the Address fails to 
assure the farmers that irrigation 
facilities would be provided by Go-
vernment to them within a time-
frame." 

230. That at the end of the Motion, the 
following   be  added,   namely;— 

"but regret that the Address fails to 
mention that every village in the 
country will be connected by pucca 
roads and provided with electricity, 
drinking water and means of rec-
reation such as community television 
sets etc." 

231. That at the end of the Motion, the 
following be added, namely:—  

"but regret that the Address does not 
mention about Government's intention to 
make the economic cri- teria as the only 
basis for reserva tion for employment in 
Government jobs and for admission in 
educational institutions. 

232. That at the end of the Motion, the 
the following be added, namely;— 

"but regret that the Address does not 
mention about Government's inten-
tion to reserve appropriate percentage 
of vacancies     in services      in 
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favour of the people living below the 
poverty line." 

233. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about Government's inten-
tion to pay adequate compensation to 
the victims of communal riots and 
victims of terrorism in the country." 

234. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address does not 
contain any assurance of the Go-
vernment to pay adeqcate com-
pensation to the victims of police 
firing involved in agitations and 
movements viz., bandhs, picketing, 
Strikes etc. and observing democratic  
norms." 

235. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address does not 
mention about the poorest services 
being rendered by the nationalised 
Banks to the consumers thereby 
defeating the very purpose of their 
nationalisation." 

236. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address does not 
mention about fact that more and more 
nationalised Banks are continuously 
incurring losses year    after 

238. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about the profiteering being 
indulged in by the multi-national drug 
companies and Government's 
intention to stop the Same with heavy 
hands." 

239. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to give 
an assurance to contain high prices of 
life saving drugs." 

240. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about the rampant corruption 
prevailing in public dealing de-
partments of Government and the 
ways to remove corruption from these 
departments." 

241. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address fails to 
mention about the nexus between 
ULFA,  LITE    and  terrorists     in 

 Punjab and Government's efforts to 
 break this   nexus." 

      242. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address fails to 
mention about the protection given by 
some State Government's to the 
terrorist organisations." 
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of potable water in the State of Bihar 
wherein almost all the villages, 
villagers are compelled to fetch water 
from stagnated ponds and use it for 
drinking, cooking and washing 
purposes and as a result suffer from, 
dreaded deaseases like cholera, 
hepatitis and ot he gastro-nomical 
ailments, besides eye and skin 
ailments, and govt's revolve to provide 
potable drinking water to every village 
in the State," 

245. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address fails to state 
that the State of Bihar is being paid a 
meagre sum as royalty for mining in 
the State where Union Government 
undertakings have been mining and 
supplying to rest of the country coal, 
bauxite, Manganese and other precious 
mineral resources, and that the same 
will be raised to above twenty five 
percent." 

246. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
make any mention about the devas-
tating damages caused by floods every 
year in the northern parts of 
 

248. That at the end of the Motion, the 
following be added, namely:— 

but regret that the Address does not 
mention about the Shortage of roads, 
particularly highways in the State of 
Bihar and Government's intention to 
construct a Railway Bridge over the 
river Ganga in Patna and other 
interconnecting roads in the State." 

249. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about Government's intention 
to promote food processing industries 
in the State of Bihar and the 
tremendous progress made by the State 
in growing vegetables and fruits 
creating good potential for such 
industries in the State." 

250. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about Government's resolve 
to promote fisheries in the State of 
Bihar." 

251. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about the miserable living 
conditions of the Adivasis (Scheduled 
Tribes) in the State of Bihar 
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wagon building factory and an or-
dance factory in the State of Bihar to 
fulfil the long standing demand of the 
people of the State." 

254. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
containing assurance from Govern-
ment to promote sugar industry in the 
State of Bihar and to give clear-ance 
to the opening of sugar mills in the 
State." 

255. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about Government's resolve 
to give bank loans on liberal terms to 
migrant youth from the State of Bihar 
to the capital of the country and to 
major cities in other States who come 
in search of livelihood and are 
exploited by rickshaw owners and 
others, So that they may own their 
rickshaws and earn independently." 

256. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
contain Government's assurance to 
open a Petroleum complex at Barauni 
industrial area, which falls in the 
backward district of Begu-sarai in the 
Bihar State." 

257. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
contain Governments assurance to 
provide irrigation facilities in central 
and southern parts of the State of Bihar 
by implementing garland canal scheme 
and inter-connecting the rivers viz., the 
Ganga, the Gan-dak, the Mahananda 
and the Sone in the State." 

258. That at the end of the Motion, the 
following be added, namely:— 

"but regret that- the Address does not 
contain Government's resolve      to 

fight the dreaded/Kalazaar    disease 

which frequently hits the State    of 
Bihar in the epidemic form." 

SHRI      ARANGIL        SREEDHARAN 
(Kerala); I move 

261. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address fails to 
mention the proposals for the re-
habilitation of Indians who have 
returned from Gulf countries as a  
result   of Gulf war." 

262. That   at   the   end of the  Motion, 
the  following  be  added, namely:— 

"but regret that the Address fails to 
mention about the steps taken by 
Government to give clearance to 
several projects submitted to it for 
clearance by State Governments." 

263. That   at the end  of  the Motion, 
the following  be  added, namely:— 

"but regret that the Address fails to 
mention about the failure of Go-
vernment to uphold the policy of non-
alignment in international relations." 

264. That   at the   end  of  the  Motion, 
the   following  be  added, namely:— 

"but regret that the Address fails to 
mention about the unrest that is 
prevalent in certain States because of 
the failure of the Government to 
ensure the autonomy of States." 

SHRI   PASUMPON   THA.   KIRUTTT- 
NAN;   1   move 

265. That   at   the   end of the   Motion, 
the following be  added,  namely:— 

"but regret that the Address does not 
mention clearly about the arbitrary 
manner in which the democratically 
elected Government of Tamil Nadu 
was dismissed and the President's rule 
was imposed there, in violation of all 
cannons of democracy and federal 
spirit enshrined  in   the   
Constitution." 
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266. That  at the     end of the Motion, 

the   following   be   added,   namely:— 

"but regret that the Address does not 
mention about the concerted plan of 
Shri Lankan Government to decimate 
the ethnic Tamil race in   Sri   Lanka." 

267. That   at the  end  of  the  Motion, 
the following be added  namely:— 

"but regret that the Address does not 
mention about the progress made by 
the present Government in the 
investigation of Bofors Scandal." 

268. That at   the   end of  the  Motion, 
the following be added! namely;  

"but regret that the Address does not 
mention about the arbitrary transfer of 
Governor of Tamil Nadu and summary 
dismissal of Governor of Bihar 
because they did not conduct 
themselves at the bidding of the 
Government." 

2(69. That   at the  end   of  the Motion, the 
following be addedy namely;— 

"but regret that the Address does not 
mention about the process of 
dismissing a democratically elected 
Government in Tamil Nadu various 
consitutional institutions such as 
offices of the President and Governor 
have been denigrated and   devalued." 

270. That   at the end   of  the   Motion, 
the following   be added,  namely:— 

"but regret that the Address does not 
mention about any time bound 
programme or steps Government 
propose to take to contain the rising 
cost of essential commodities." 

SHRI   DINESH   GOSWAMl   (Assam): I  
Move 

271. That   at   the end of  the  Motion, 
the following   be   added,   namely:— 

"but regret that the Address fails to 
mention    about the    Government's 

response to the offer of ULFA for 
negotiations in spite of the fact that 
such an assurance was given in Rajya 
Sabha by the Prime Mi-nister." 

272. That  at  the  end  of the Motion, 
the following   be added,  namely:— 

"but regret that the Address fails to 
mention that the situation has de-
teriorated bravely in Assam after the 
imposition of the President's Rule." 

273. That   at   the   end of  the Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention about giving the people of 
Assam an opportunity to exercise their 
democratic right for a Government of 
their own choice.' 

274. That  at   the end  of   the Motion, 
the  following be  added,  namely:— 

"but regret that the Address fails to 
mention that the prestige of this 
country has been harmed substantially 
by red carpet welcome to international   
arms   dealers." 

275. That   at   the end of  the  Motion, 
the  following  be  added, namely:— 

"but regret that the Address fails to 
mention that there has been gross 
deviation from the national consensus 
of our foreign policy in our approach  
to  the   problem." 

276. That  at the end of the Motion, 
the  following  be  added, namely:— 

"but regret that the Address fails to 
mention about the sorry state of affairs 
that when peace negotiations are 
taking place through the efforts of 
foreign ministers of the non-aligned 
movement including India, our 
country do not have a foreign  
minister." 

277. That at the end of the Motion, the  
following  be  added,  namely: 

"but   regret  that  the    Address fails to 
mention that the persons 
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disqualified under the Anti Defection 
Act were allowed to continue as 
ministers and our country was 
represented in international forums by 
such persons." 

278. That at the end of the Motion, the 
following be added, namely;— 

"but regret that the Address fails to 
mention about the steps to be taken by 
the Government to check the rising 
prices and hardships to the people." 

SHRI   N.   E.   BALARAM   (Kerala): I 
move: 

74. That at the end of the Motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
mention about the fact despite 
satisfactory level of our stocks of 
Petroleum products Government has 
failed to organise effective distribution 
of diesel as a result of which both 
agriculture and transport sectors have 
been badly affected." 

75. That at the end of the Motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
mention about the fact that despite our 
reserves of food stock at satisfactory 
level Government has badly failed to 
check the rise in prices of food articles." 

76. That at the end of the Motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
mention about the fact that Government 
has badly failed to check the abnormal 
rise in prices  of edible oils." 

77- That at the end of the Motion, the  
following  be  added,  namely: 

"but regret that the Address, does not 
mention about the fact that Government 
has departed from, the traditional, 
nationality accepted   policy   of non-
alignment 

and peace and has badly failed to 
intervene in the Gulf crisis which has 
damaged the international prestige of 
India and the most humiliating act was 
the refuelling of American military 
planes going to help the massacre of 
Iraqi people." 

78. That at the end of the Motion, 
the  following be  added,  namely:— 

"but regret that the Address does not 
mention that India has become the fourth 
largest international debtor country and 
the debt servicing ratio has crossed the 
dangerous point of 30 per cent and 
Government is still arrange ing for major 
IMP Loan secretly." 

79. That at the end of the Motion, 
the following be added, namely 

"but regret that the Address does not 
mention that India lis threatened under 
American super trade law 301 and our 
economic sovereignty is in jeopardly at 
in jeopardy at GATT negotiation." 

80. That at the end of the Motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
mention about the failure of the minority 
Government to formulate Eighth Five-
Year Plan in time which would prove 
highly detrimental to the development  
of  the   country." 

81. That at the end of the Motion, 
the  following  be   added,  namely: — 

"but regret that the Address does not 
mention about the failure of Government 
to present the yearly Budget before 
Parliament when the economic situation 
is of grave concern and which will 
further  deteriorate". 
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82. That at the end of the Motion, the 
following be  added,  namely: — 

"but regret that the Address does not 
mention about Government's stand on 
the Workers Participation in 
Management Bill and the Bill to amend 
the Constitution to guarantee jobs to 
all". 

83. That    at    the end of the  Motion, the 
following be added, namely;— 

"but regret that the Address does not 
mention about the need to take 
determined steps for the implementation 
of existing Land Reforms, Land Ceiling 
Acts and Minimum Wages Act for the 
agricultural   workers". 

84. That at the end of the Motion, 
the following be added, namely;— 

"but regret that the Address does not 
mention about the need for bringing 
about a Central legislation on 
agricultural workers". 

85. That at the end of the Motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
mention about the problems arising out 
of the united European Common Market 
with whom we are in chronic trade 
deficit." 

86. That at the end of the Motion, 
the  following  be   added,  namely: — 

"but regret that the Address 
does not take note of the fact 
that when the country is facing 
the threat of disintegration on 
the question of Centre-State re- 
lationship;      the Government, 
instead of implementing the re-
commendations of Sarkaria Com-
mission, immediately resorted to 
'dismissing democratically elected State 
Governments of Assam and Tamil Nadu 
and threatening others in  such  a 
shameful     way 

that State Governors preferred 
resignation or dismissal of making false 
reports calling for dismissal of State 
Government. 

87. That at the end of the Motion, 
the  following be  added, namely: — 

"but regret that the Address does not 
mention about the need for giving power 
to the States to tax consignment trade in 
the absence of which most of the Suite 
Governments are in financial crisis." 

88. That at the end of the Motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
mention about the heavy loss to the 
States like Bihar, West Bengal, Orissa 
etc. arising out of standardised  Railway  
freights." 

89. That at the end of the Motion, 
the  following be  added, namely: — 

"but regret that the Address does not 
mention about the recent massacre of 
Harijans in Pratap-garh district of U.P." 

90. That at the end of the Motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
mention about the recent murder of 
Harijans by landlords in Tiskohara 
village under Ma-surhi sub-division of 
Patna district of Bihar." 

91. That at the end of the Motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
mention about the im. plementation of 
Mandal Commission   
recommendations." 

92. That at the    end of the    Motion, the 
following be added, namely;— 

"but regret that the Address does not 
mention about the de mands regarding 
Jharkhand and Bodo Land.  
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93. That at the end of the Motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
mention about the Ladakh agitation." 

94. That at the end of the Motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
mention about the ever increasing 
industrial sickness and closures 
rendering thousands of workers 
unemployed". 

95. That at the end of the Motion, 
the  following be  added,  namely: — 

"but regret that the Address does not 
mention about the Kashmiri  refugees." 

96. That at the end of the Motion, 
the  following be  added, namely: — 

"but regret that the Address does not 
mention about the demands for inclusion 
of Nepali and Manipuri languages in the 
Eighth Schedule of the Constitution." The 
questions were proposed. 
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THE      VICE-CHAIRMAN (DR 
NAGEN SAIKIA): Mr. Sibtey Razi, it is 
nearing six. Will, you complete now or 
eentinue? 
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SHRI SYED SIBTEY RAZI:   I can 
continue tomorrow. 

SHRI  SUKOMAL SEN:   We  should 
adjourn  at  six. 

THE VICE-CHAIRMAN       (DR. 
NAGEN SAIKIA1);  You can speak for three 
minutes more. 

 

THE VICE-CHAIRMAN       (DR, 
NAGEN SAIKIA): You can continue your 
speech tomorrow. 

ALLOCATION  OF   TIME   FOR   DIS-
POSAL  OF  GOVERNMENT AND 

OTHER  BUSINESS 
THE VICE-CHAIRMAN       (DR. 

NAGEN SAIKIA); I have to inform 
Members that the Business Advisory 
Committee at its meeting held today, the 26th 
February, 1991, allotted 4 hours for the 
"General discussion on the Interim Railway 
Budget for 1991-92". The Committee 
recommended that a discussion on Tamil 
Nadu may be   taken  up  after the  reply  to  
the 


